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(Shri Pranab Mukherjee]

Bhupesh Gupta So, there are not two
opinions on this that we must try to
solve the problem and it is the con-
cern of all us and whatever is possible,
we will try to do.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): Before going to the
next item, I have to endorse the
views from all sides of the House, A
request is made and the Government
has also stated through the Leader of
the House and I think the time has
come now when in the national in-
terest we must strengthen the hands
of the Prime Minister, Shrimati
Indira Gandhi, who is competent to
solve the problem and nobody else
can solve this problem. I personally
join with the honourable Members of
this House to request the Assam
Parishad to withdraw their agitation
and come to the negotiating table
immediately so that, before we con-
clude the deliberations of this
House on the 30th June or 2nd July,
thig problem can be golved. Thank
you.

Now, we go to the next item.
Yes, Mr, Bhupesh Gupta, your Cons-
titution (Amendment) Bill ig there.

SHRI SHYAM LAL, YADAV. What
about the other Bills?

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): You see, before 1
asked Mr. Bhupesh Gupta to speak,
I had called Mr, F. M. Khan and
some other honourable Members.
But they were not here and that is
why I have allowed Mr. Bhupesh
Gupta to speak now.

THE (}ONSTIT!JTION (AMEND-
MENT) BILL, 1977 (TO AMEND
THE SECOND SCHEDULE)
SHRT BHUPESH GUPTA (West

Bengal): Sir, I beg to move:
“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Sir, I had given notice of this Bill
in 1977 and, today, it is 1980 and it
has now come up for consideration.

" The Bill is simple, You see, I want
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to reduce the salary of the President
to Rs. 3,000{- and that of the Gover-
nor to Rs. 2,000/-, Now, Sir, these
matters had been discussed in the
past for so many years afid it had
been discussed as to what should be
done with the very high salary that
ig given to the President and to the
Governors,
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In one case Rs. 10,000, in another
Rs, 5,000 or so. Some of the Presi-
dents were embarrassed by this ten
thousand business; they voluntarily
surrendered a good part of it, Dr.
Radhakrishnan, with whom I Wwas
very close, surrendered Rs. 5,000. I
donft know hpw much others sur-
rendered, because no sensible Indian,
even if he is in such a position as
in Rashtrapatj Bhawan would like
that he should get Rs. 10,000 for do-
ing some ceremonial work. After all,
the President under oup Cionstitution
ig a constitutional figurehead. And
we stand by it, He is nothing but
a constitutional figurehead who goes
by the advice of the Council of Min-
isters. But he occupies an exalted
position with regard fo that. Now
we read in the newspapers that Mr.
Sanjiva Reddy hag decided tq shift
to a small house, No. 1, Willingdon
Crescent. Good! I do not know whe-
ther thig house was haunted by

ghosts. .. (Interruptions), You know
very well,
SHRI P. RAMAMURTI (Tamil

Nadu): Sanjiva Reddy will haunt the
house!

SHR; BHUPESH GUPTA: Good
thing. Therefore, it ig accepted in
principle that his salary and per-
quisites are to high. Nobody justifies
Rs. 10,000 ag salary in the country
where nearly 50 per cent of the popu-
lation liveg below the poverty line,
As far as Governorg are concerned,
Sir, the less said about them, the
better. They neither show any in-
clination of surrendering any of their
amount noy getting put of the Raj
Bhawans, and so on. On the con-
trary, some Governors want to be-
come Chief Ministers or something
like that. Well, they are also getting
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a very high salary. So we thought,
bring it down. The Prime Minister
of the country gets Rs. 250 plus
Rs. 500, I do not know how much
you get, Mr. Makwana,

Now, why should there be this dis-
crimination. Thig was done gome 30
years ago when the Constitution was
framed, following the British princi-
ple. The British principle was follow-
ed, There was no need to follow the
British principle, when the President’s
salary was fixed. Today one man is
no longer ere; he has departed.

I remember, Shri Jawaharlal Nehru,
When we came to Parliament first, g
question arose as what salary Shri
Jawaharla] Nehru ag the Prime Min-
ister should get. There wag a strong
view within the Congress Party at
that time that he should get a higher
salary than that of a Cabinet Min-
ister—something like Rs. 5,000,
Rs, 6,000, Rs. 7,000 or Rs, 10,000—and
some wother facilities ag the British
Prime minister gets in Chequers, ana
S0 on.

THE VICE-CHAIRMAN (SHRI A.
G. KULKARNI): In the olg times.

SHRI BHUPESH GUPTA: Jawahar-
lal Nehru rejected it. Hg said that
he would take the same salary as a
full Cabinet Minister, that is to say,
Rs, 2250 plug Rs. 500 ag  sumptuary
allowance or whatever it is. Anyway,
it was less than Rs. 3000. We all
appreciated it. It was a grand gesture
by a great man, worthy of our tradi-
tion. After all, the man who led the
freedom struggle was living in those
days not in the Rashtrapati Bhavan
nor in the Raj Bhavans, noy in
bangalows, but in bhangi colony.
Such being the tradition, it was only
natural that Pandit Jawaharlal Nehru
took that gtand. But I do not know
why a similar change wag not made
in the case of the President’s galary.
It should have been done. I knew
each one of the Presidents personally
very well. I know them. T am gure
that the present President, Mr.
Sanjiva Reddy, is 5 very simple man,
He is a farmer. When he left the
Government, he went to his village,
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Anantapur, and took to the plough.
almost. Now, a man like him will
never grudge a reduction in his
salary. Such hag beep the tradition
of our Presidents like Dr. Radha-
krishnan, Dr. Zakir Hussain, Shri V.
V. Giri and others. Sir, that is why
I gave this Bill. Let ug do something
about it. I know that we do not want
to change easily once we have done
a thing. Since I am on the subject
0f the President I must say a few
things, That will be a little politi-
cal and will have nothing to do with
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the §a1ary. Now, do you want the
President to be a constitutional
figurehead?

SHRI p. RAMAMURTI:
there in the Constitution.

That is

SHRI BHUPESH GUPTA: Mr.
Ramamurti is saying it very rightly.
There is again talk about changing
the Constitution. Some people are
talking agbout a new Constitution As-
sembly. There in Andhra Pradesh,
We have Dr. Chenna Reddy. leading
one of the corruptest Government
the country has knowp since Inde-

pendence, oppressive, violent, un-
scrupulous, uncouth and defileq by
every evil standard. Now, Mr.

Chenna Reddy has come out with a
statement in which he says thai the
country should switch over to the
presidential system and replace the
present par(iamentary cabinet system
because he says that otherwise there
cannot be any socio-economic reform.
He ig Dr. Chenna Reddy, I do not
know whether he is a homoeopathic
doctor or an allopathic doctor or any
other doctor.

SHRI P. RAMAMURTI. He is an
allopathic doctor.

SHRI BHUPESH GUPTA: His
allopathy has gone wrong in that
case, Now, Sir, he is gpreading such
ideas openly ana publicly challenging
the Constitution, Dr. Chenna Reddy
has been sworn under the Constitu-
tion, Under his oath of office he is
supposed to preserve the Constitution,
abide by it and do everything aec-
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-cording to it. Despite that oath, he
declared that he goes not want the
present gystem, but wants to switch
.over to the Presidential system when
he is oath-bound to bear allegiance
to the Constitution of India. 1 am
quoting the ‘word’ of the Constitu~
tion in the relevant Schedule of the
Constitution. Well, Sir, this is going
.on.  Therefore, Sir, I raised this
matter seriously. I regret to say that
1 do not know whether our Home
Minister of State for Home ig read-
ing pornographic literature or =
detective novel. Anyway, you can
know that from him.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
.am younger than you.

SHRI BHUPESH GUPTA: He
.should convey it to the Prime Min-
ister, I expected the Prime Minister
of the couniry to dispute that state-
ment., I expected Shrimati Indira
Gandhi tp come out publicly and
state that the Government doeg not
.share Mr, Chenna Reddy’s views and
that a State Chief Minister would not
be alloweq to make a statement of
this kind, so scurrilous, an affront
to the Constitution, so viola-
tive of hig oath of office. I still hope
.that Smt. Indira Gandhi will declare
what I have been gsaying, namely,
that India stands by the present Par-
liamentary-cum-Cabinet system, that
under po circumstances, whatever be
.the provocation, India will switch
over to the Presidential system. Sir,
if I may say so, I would demand the
resignation of Mr. Chenna Reddy from
the Chief Ministership. Dissidents
are doing it for their own reasons.
We mu-t not have '~ one of our con-
stituent Statex a Chief Minister who
has tha gumntion, audacity and in-
solence to declare to the wotld that
our evstem is wrong that we want
to vass nver to ths Presidential
system. Is it to be said. Sir? 7t is
defamation of the Parliament. It {s
defamation of parliamentary demo-
-cracy. It ig a sJander on the working
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of gur system. And that comes from
ong who is the Chief Minister of a
State, It ig a matter of shame,
abounding ghame. Sir, I would not
say very much. My friend Mr.
Ramamurti, perhaps knows him
better thap I do.

SHR] P, RAMAMURTI: Very much
better.

SHRI BHUPESH GUPTA: Mr.
Chenna Reddy has got many qualities,
Polical qualities, anorous qualities
and many other qualiiieg he has got.
I am not worrieg about it, But he
should not cultivate this kind of a
habit of saying such an absurd thing,
Today, Mr. Chenna Reddy should
come before the Assemb'y revoking
his statement and apologise to the As-
sembly of Andhra Pradesh and to the
nation for having insulted our Par-
liamentary-cum-Cabinet gystem in
this insolent manner. This ig what I
ask, And in any case, I would repeat
that Prime Minister Indira Gandhi
should make the position clear be-
cause, Sir, now there are many Chief
Ministers and I do not know how
they come, what many of them are,
and how many of them are thinking
along the lines of Mr. Chenna Reddy,

Sir, we had during the time of
emergency a sinister move Se-
cretly to establish the Presidential
system. 1 had even given to me by
a member of the Government a copy
of the draft outline of the constitu-
tional framework for establishing the
Presidential system. As vou know
very well, Sir, instru-tions were -ent
to Punjab, Uttar Pradesh, Bihar,
Haryana and even to West Bengal
to nasg resolutions in support of = the
Presidential gystem, What is the
guarantee that the same thing will
not ke done today?

T take Mr Chenna Reddv’s words or
what he has said as a serious warning,
as an alert tn tha pation, and T should
like the Prime Ministaer of the co'n-
try to maka the position sbeolutely
clear to the country  Sir, wh- do I
say all thig akout this gentleman? It
is hecause som= peonls do not like
this - Parliamentary-cum-Cabinet
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systemn. They are ill at ease with it.
They cannot have their own way
11 Parliamenit is vigilant and func.ion-
ng, .if vhe Capmst 1g aecouniable to
Pavilameant, if the Cabinet Ministers
cease to be sycophants and flatterers
and be accountaoie to Legis.atures
and Parliament. Weu, then things
do not go bad.

Sir, we know during the emergency
how things went wiong when the
Chief Ministers turned sycophants,
servile creatures, Then thing; went
wrong. Correctives were lost, All the
correctives in our system were des-
troyed one after another and the
emergency tock the grip of us.

Sir. today again such trends are
there. Here comes the Minister of
State for Parliamentary Affairs. I
do not know how he feels about
this thing. But, as I have said,
I hear such talk in Delhi. Yes-
terday some people told me that
there is a suggestion for a Cons-
tituent Assembly. \vhat for? ¥Par-
liament is here. The two Houses
are here. What for is the Constituent
Assembly needed? What do you
want? Is it for establishing d.ctator-
ship in the country, authoritarian
personnal power, dynastic rule or
some such things? Surely if you do
not want such a thing what jg the
Constituent Assembly n2eded for
now. We can amend a Constitution
in Parliament.

Sir, if I had my way, I
would make the parliamentary-
cum-cabinet  system, under the
present socio-economic ovder, un-
amendable, When we were discus-
sing under the Janata ~u'e the ques-
tion o¢ amendment to the Constitu-
tion in th~ form of the Fortyfourth or
the Fortvfifth Constitution Amend-
ment Bill, there was a -ugges'ion that
thers <houla be a rhapter in the Con-
stifution which cou'd not be amend-
ed and then we eu~dest~d and our
CPM frien?s alsg sugsgesteq that there
soma nf the things <hou'd he includ-
ed which could not k-~ smendad. and
that ana of thom cho'1d be the
cabinet-cum-parliamentary system of
our Government. Tha+ is what we
did. ' :
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Sir, we suggest that this should
be done because such voices are be-
ing heard. This is the voice of
treason. Those who talk about the
Presidential system ang a Constitu-
ent Assembly for that, theirs is a
voice of treason and a voice of
treachery and we cannot but pay heed
to them seriously and see that such
voices are silenced before we are
silenced once and for all. This is
what I haye to say.

As far ag the President is concern-
ed, it ig perfectly all right. We want
his dignity, his exalted position, a
constitutional head in the true sense
of the term. Rightly we had amend-
ed article 74 of the Constitution to
make the advice of the Council of

Ministers expressly binding on
him, But the President has
ample moral authority and

I am sure the President would
exercise such moral authority, need not
sign on the dotted line. Before he
signs, he can now, under the amend-
ed Constitution, refer the matter for
reconsideration by the Council of
Ministers. But, apart from that, he
can always give moral advice. His
moral weight and authority are un-
questioned.

Sir, having regard to the exalted
position of the President, I do not
at all suggest by my amendment to
denigrate it when I say that the
salary of the President should be
Rs. 3,000, The President’s position is
not measured in termg of money.
Gandhiji’s position was never measur-
ed in terms of where he lived how
he lived and what kind of fortune he
had, Mr. Winston Churchill called
him a half-naked fakir walking up
the Buckingham Palace...

SHRI P. RAMAMURTI:
up the Viceregal Lodge.

SHRT BHUPESH GUPA. Sir, we
had the tradition of that half-naked
fakir. 7

.. .walking

Many of us have not been worthy
of jt. I with some of us in
high places were worthy of
it. There was the example of a
man, glorious and great, who put our
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country, in poverty and suffering,
into the highest tribune of human
respect and human dignity. And this
is what we want. Therefore, in our
present system, the President that we
have, should be a person of high
dxgmty No body can emulate
Mahatmg Gandhi or step on his pede-
stal but certainly we can bestow on
him respect and honour in such a
way that he occupies a position of
high moral authority, evoking respect
and commanding confidence of a
willing nation. That ig what we want.
That is why, Sir, Rs. 3,000 should be
enough. I do now know. hon. Mem-
jbers can say about it. If there is
any difficulty, we can think of other
allowances and so on for him but the
salary should not be more than Rs.
3,000 in any case. When Rs. 5,000
are given voluntarily, what I have
suggested is not very much below
that amount. Therefore, Sir, it should
be accepted and you should consider
it. I know these Billg are not passed
but such issues should be discussed.

Now, I come to the
about Governors.

SHRI P, RAMAMURTI: You have

said enough about them; less saxd the
better.

second point,

SHRI BHUPESH GUPTA:
less said the better. Mr. Ramamurti
is absolutely right. The institution of
Governors_hag becomg 5 great joke of
the twentieth century. If you are
£g0od for nothing, if you are highly
superannuated and cannot even get
a Rajya Sabha nomination even by
asking Mr. Sanjay Gandhi to oblige
you you can at least be a Govsrnor.
This ig what we find today,

Yes,

Now, Sir, you seg what hag happen-
ed. T cannot abolish this institution
"here but I want to reduce the salary.
Why should he get Rs. 5 ,000—an ex-
ICS Mr. L. P, Singh, ex—ICS Governor
of Assam, Meghalaya Mizoram, I do
not know in how many places like
that? When you cannot accommodate
.anybody in anything, you make him
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the Governor and spend money over
the white elephant in a white Raj
Bhavan where monies are wasted like
water. Why ghoulg it be so? Our
system really does not require a
Governor. We can have other arrange-
ments for it. What the Governor is
for? Ig he for attending marriages,
opening schools, throwing coconut in-
to the sea and going round the city
sometimes in z manner which nobody
takeg notice of? What is the Gover-
nor for? I cannot understand it. We
have the Council of Ministers; we
have Legislative Assemblies; we have
the Speaker; they can deal with the
situation. Governor is not needed.
Therefore, for a long time we have
been pleading for the abolition of the
Governor’s post. Here, of course, 1
have not done it because my purpose
of the Bill is to reduce the salarieg of
thegse two offices. And recently, we
have seen how the Governors behaved.
My friend from U.P. would tell us
how the UP. Governor has behaved
during the elections. They arg be-
coming the appendages of the Central
Government, ordered about by a
Deputy Secretary of the Home Mini-
stry. Ang they are called ‘Governor’,
an elegany name, when anybody else,
I think Mr. R. K. Dhawan, ig far more
important today than all the Gover-
nors of the country put together. I
am not gure if I am paying a tribute
to Mr. R. K. Dhawan. But Mr. R. K.
Dhawan surely knows very well. Mr.
Yashpal Kapoor ig certainly more
powerful and influential than half a
dozep Governors. Everybody knows it.
Now, Sir, our young friend, Mr. San-
jay Gandhj of course, if the factory
which manufactureg Governors,
. |

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): Not like
Maruti.

SHRI BHUPESH GUPTA: Maruiti
car never moved. But the factory or
the mill which produces Governors,
moves. That moves. That is the
difference, Now, we have..,
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THE VICE-CHAIRMAN (SHRI Now, Sir, such ig the position in

A. G. KULKARNI), Mr. Bhupesh regard to Governors. Hence, Sir,

Gupta, can we go to the subject?

SHRI BHUPESH GUPTA: This is

the subject. Sir, your sense oOf
subject....
THE VICE-CHAIRMAN (SHRI

A, G. KULKARNI): In my coilege
day, I remember, there used to be
an elocution competition of speaking
without the gubject and one can
ramble on everything, I think, you
are, perhaps, a champion in that.

SHRI BHUPESH GUPTA: I am
very glad I am reminded of your
college days. One thing you have
not said. How many times you have
passed and how times you have failed,

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): For your in-
formation, I am a graduate in science.
(Interruptions)

SHRI P. RAMAMURTI: How many
times have you passed in that elocu-
tion competition?

THE VICE-CHAIRMAN
A. G, KULKARNI):

(SHRI
Never failed.

SHRI P. RAMAMURTI: We are also
interested in knowing whether you
have passed in that competition where
people spoke without any subject.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): I never entered
such competitions.

SHRI BHUPESH GUPTA: I am glad

to hear, You look Ilike a graduate.
I agree.

THE VICE-CHAIRMAN (SHRI
A. G, KULKARNI): Thank you

very much. Now, let uz come to the
BillL

SHRI BHUPESH GUPTA: 1
wonder if you entered the door-steps
of Master’s Degree, M.A. 1 do not
know. I think, you did a very good
thing, s S

why should we pay Rs. 2,000 or these
Governors? This is what I gay. Tell
me. Why should we pay Rs. 5,000
now for the Governors? Leave alone
Rs, 2,000 Rs. 5,000, we are paying.
Therefore, Sir, we demand a reduction
in the galaries of Governors. The
Governors are used by the Centre as
agents. For maintaining agents, why
should we spend Rs. 5,000?2 Most of
the Governors, in the States, are
agents of the Central Government,
functioning in liaison with the Central
Intelligence Bureau, submitting over
the headg of the Council of Ministers
of the States, secret reports to the
Centre, Recently, we have seen
another example. Well, Mr. Charan
Singh did not even bother to get the
reports of the Governors before dis-
solving the nine State Assemblies in
1977,

SHR] SUNDER SINGH BHAN-
DARI: Not even this time.

SHRI BHUPESH GUPTA: This
time also, Shrimati Indira Gandhi fol-
lowed in the foot-steps of Mr. charan
Singh. Hence, Sir, he is quite right.
But the trouble is, you were also a
party to that thing. Why is it need-
ed? I cannot understand. What for?
This ig not Rs. 5,000 only. Actually,
the cost will be Rs. 15 lakhs, between
Rs. 10 and Rs. 15 lakhs in’a year, if
you take into account, all the para-
phernalia and all other expenses,
money spent, Ly the States. Why?
Why should the States spend Rs. 15
lakhs or so for maintaining agents of
the Central Government, real secret
agents of the Central Government?
Why? There is no explanation for it.
Hence Sir, I say, you ghould reduce
it. If you reduce it to Rs. 2,000, many
of the Governors may feel they should
not be there. Some may, but g5 you
know, we have already said that we
are opposed to the post of Governor.
Sir, in the statement of Objects and
Reasons 1 have already given suffi-
cient indication of what I have said.
Sir, before I end, may I ask you, if
you permit me, suppose you are given



187  * The Constitution

{Shri Bhupesh Guptal

the option to become a Governor or

a Rajya Sabha Member, what you
will choose?
THE VICE-CHAIRMAN (SHRI

A. G. KULKARNI): Do not bring me
into the picture too many times, 1
am not expected to participate in the
debate. When 1 go there I will reply
to all your peints.

SHRI BHUPESH GUPTA, very
well. I have no doubt in my mind,
Sir, that you will reject the offer of
Governomship and you will choose o
become Rajya Sabha Member. 1
entirely agree with you. But how
much do you get as Rajya Sabha
Member and how much does  the
Governor get? Surely, Rajya Sabha

does not spend for you Rs. 15 lakhs.

but for Governors we spend Rs. 15
lakhs each. If you are goog for
nothing or sufficiently senile or super-
annuated, we spend Rs. 15 lakhs on
you, to find gn accommodation for
you,

Well, Sir, I have said enough on
the subject and otherg will alsp speak
on the subject. This ig a matter to
be discussed, but before I sit, I
congratulate Mr. Sanjiva Reddy for
having decided to shift to a smaller
house. How small it will be I do not
know Dbecause sometimes smaller
housss are also very misleading. You
know No. 10 Downing Street Jooks
very innocent, very small, but if you
get inside, where the British Prime
Minister lives, it is a differnt proposi-
tion altogether. Well, it is a good
thing that he has made a gesture in
so far as it goes and I am sure I
would have the full gupport of the
present President, Mr, Sanjiva Reddy,
in putting forwarg this demand that
formally the salary of the President
be reduced to Ras. 3000. He should
be given all other amenities consis-
tent with his dignity and position. As
far as the Governors are concerned, I
do not wish to say very much.

Sir, before I sit, once again I hope
the Members of this House will kindly

[ RAJYA SABHA ]

(Amendment) Bill, 188

1977

voice their strong opinion against and
condemnarion ¢of Mr, Chenna Reudy's
statement that the country should
switch over to the presidential system.
He hag been saying this thing as the
big monopolists like Tatas, Birlas and
oliuis have lean <aying 1t. ''oday he
thinks that moaopoly of power of
the Congresg (1) Paity, speciaily affer
the Assembly elections, giveg him and .
the men like him who are in Delhi,
an opportunity to switch over to the
presidential system. Therefore, Sir,
before 1 sit, I appeal to the friends
on this side of the House, to all of
them, do not defect to that side, do
not give them the 2|3rds majority.
They cannot get the two-thirds majo-
rity even after the Assembly election
in July. That is our calculation. They
had the two-thirds majority in Lok
Sabha. Now they have lost it in Lok
Sabha after the Bahuguna group has
left them. If they got the two-thirds
majority, I have no doubt in my
mind, they will be going in, sooner or
later, for amending the Constitution
to switch over to the presidential sys-
tem. Therefore, my appeal specially
to the men of the Congress Party—
they have g loyalty, tradition, name
wtih them-—is, never to defect any-
more to that party to the Congress (1)
party. Others will not perhaps dg it
and I think Rajya Sabha’s efforts will
be at stake. This Rajya Sabha should
show that we stand as a sentina] of
the Constitution, that we stand guard
in defence of the parliamentary-cum-
cabinet system. In this House we
shall never allow the ruling party
and the treasury benches the two-
thirds majority whereby theyi can
dare change the Constitution intg a
Presidential system, switch over to
the Presidential system, as aked by
Dr. Caenna Reddy,

It i{s the moral ohligation of every
single Member, man of honour sitting
in the Opposition here, I am not say-

ing anything about them. They
belemg to the ruling party, they
have their discipline, They are

too men of honour. But we are talk-
ing about ourselves. I appeal to all
Members here as a very old hand

i
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here, an old person here not to think
of changing side or defecting to the
Congress (I) Party. Never give it
the two-thirds majority in this House
and we snal] see that the Constitu-
tion is not am=nded, Dr. Chenna
Reddy’s word does not become law.
My friends of the DMK have suffered
and I hope they will understand now
that they are not to tuink anymore
on the old lines, That jg ail 1 hope.

Once again, Sir, the graduate of the
Maharashtra University, I thank you
very much for allowing me to say a
few words. I have got a chance to
gpeak on this subject. 1 was waiting
to say something...

SHRI YOGENDRA MAKWANA:

Are you finishing? (Interruptions)

SHRI BHUPESH GUPTA: Mr.
Makwana knows very well that I take
exception to his statement in Srinagar
when he said that President’s rule is
not ruled out in Tripura. I was a
little surprised.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Mr. Makwana,
why are you provoking him? You are
raising something. Again he will go
on. - s

SHRI BHUPESH GUPTA: I gave
a privilege notice over it. You say
such things without being a full
Miniser. You arg only a half-
Min'ster—not even a full-Minister.
You said in the Srinagar Press Con-
ference that President’s rulg is not

ruled out in Tripura. Mr. Zail
Singh . . .
SHRI NARASINGHA PRASAD

NANDA (Orissa): S8ir, on a point of
order.

THE  VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Just a minute.
He is on a point of order.

SHRIMATI TUSHA MALHOTRA

(Himacha] Pradesh): Sir, I am also

on a point of order.
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THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Just a minute,
Let me hear. o .

SHRI NARASINGHA PRASAD
NANDA: Kindly hear me. He is
a Minister of the Government. My
point of order is this. Is a Minister
of the Government entitied to pro-
voke a Member while he is moving,
his Bill to speak more than he wants
to speak?

THE MINISTER OF LAW, JUSTICE.
AND COMPANY AFFAIRS (SHRI
Sir, thiz point
of order has been raised so that he
may rejuvenate himself to speak &
little more,

THE VICE-CHAIRMAN (SHRI
A. G. KULKARNI): Mr. Minister, it
is the convention in this House that
the Chair always takes care of the
points of order. Mr. Nanda, you
need not worry about Mr, Bhupesh
Gupta. Nobody has touched him so
far. He iz very safe. Now the lady
Member.

SHRIMATI USHA MALHOTRA:
Mr. Chairman, Sir...

“ THE VICE-CHAIRMAN (SHRI

A, G. KULKARNI): You are on a
point of order, or...

SHRIMATI USHA MALHOTRA.
I just wanted to bring to your notice
that the hon. Member has said that
if people are good for nothing, they
conld be made Governors (Interrup-
tions) I would like to suggest that
this shou'd not be saig because it
is against the convention of this
House.

THE VICE-CHAIRMAN (SHRI
A. G. KULKARND): Madam  you
have not heard him “properly,

SHRIMATI MONIKA DAS (Karna-
taka): He said so.

THE VICE-CHAIRMAN (SHRY
A. G. KULKARNI): Would the lady
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Memberg please take their seats?
Madam, I have gone through all the
rules. The rules book is with me. I
am just keeping this discussion within
the parameters provided by the rules.
Perhaps, you are a new Member I
would only sympathise with  your
.desire to participate, But, to deal
with Mr. Bhupesh Gupta and, parti-
cularly, with lady Members, it is
very difficult. Please don’t go near
that point. So, I would ask Mr.
Gupta to please conclude,

SHRI BHUPESH GUPTA: Sir I
am concluding. I never take excep-
tion to any interruption by 5 lady
Member, even if it is on a point of
disorder. Sir, how can ] do that?
After all, this is the only contact
between me gnd the ladies. There-
fore, Sir, no worry that way. Only,
I was just saying that I am very
glad that she has done it ang I lLope
she will do it more and more be-
cause nothing pleasey me more than
provocation and  provocation by
Women especially!

Now, Sir, I have saig all this.
Others will discusg it.

SHRI P. RAMAMURTI: Sir, may
I make a submission? Mr, Bhupesh
Gupta has been in hospita] for long:
hig health has not been good.

THE VICE-CHAIRMAN (SHRI
A, G. KULKARNI): I am trying
fo persuade him to sit down.

SHRI P. RAMAMURTI: There-
fore, in the interests of this House I
would like to ask these people not
to provoke him to gpeak more, He
has almost concluded. Why pro-
voke him to speak more and make
him get exhausted? Therefore, in
the interests of his health I would
ask him to conclude.

SHRI BHUPESH GUPTA: Sir, I ap-
preciate my friend, Mr. Ramamurti’s
concern for my health. Only Mr.
Makwana gave me a little trouble, He
said g very wrong thing. He would
not say any more, I hope. The day
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he said it, the same night Mr. Zail
Singh, the Home Minister wag good
enough to call on me—he came to my
house—ang I explained to him. And
1 did not know he has been making
such statements. Then next morning
the statement appeared. In all fair-
ness I must say, the Home Minister
told me—at my place—and I did not
get the impression that the Home
Minister’'s mind was working in the
direction of imposition of President’s
rule in Tripura. This is my impres-
sion. I may be right or wrong. I must
say this that it was very kind of him
to have come to me, to my place and
s0 on. In this connection, Sir, I would
give one word of advice to my young
friend, Mr. Makwana, and then 1 will
sit down. Yoy are a Minister of State.
Naturally it is a very powerful Minis-
try but, as you know very well, the
centre of power today is not in the
North Block or the South Block. The
centre of power is somewhere else.
I am told, all the files go to No. 1,
Akbar Road, then they are seen, pro-
cessed and then go elsewhere. Now,
Sir, I would also like the Prime Minis.
ter to clarify this position, whether
the files go to No. 1, Akbar Road before
the Ministers see them. Sir, Mr.
Makwana knows it very well. He is
the Prometheug unbound and he knows
where his power lies.

Sir, I have only one word more.
One Minister, Mr. P, C. Sethi, goes on
record—in a public statement—that if

Mr. Kamal Nath does not want him,

he cannot be a Minister for a single
day. I read that statement. 1 tabled
a question and that question has not
been admitted on the ground-—you
know what?——that this ig too small a
matter. Is it too small a matter?
That I will take up with the Chair.
Is it too small a matter? A Cabinet
Minister publicly says—and it is pub-
lished in the papers—that if Mr. Kamal
Nath doeg not want him, he cannot re-
main in the Cabinet for a single day.
It iz a shameful statement. I say that
Mr, P C. Sethi has been my personal
friend in some ways for a long time.
He should not have made that state-
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ment, If it is true, I would like the
Prime Minister to know how many
Prime Ministers we have got in the
country—one, two or three,

- SHRI SULTAN SINGH (Haryana):
One. Only one Prime Minister.

SHRIMATI KUMUDBEN MANI-
SHANKAR JOSHI (Gujarat): Only
one Prime Minister,

SHRIMATI SUSHILA SHANKAR
ADIVAREKAR: We have only one
Prime Minister,

SHRI BHUPESH GUPTA: Sir, I
accept this when two ladies are simul-
taneously saying this, But then con-
trol your P. C, Sethi, control your
Kamal Nath and control some others
also.

SHRI SANKAR GHOSE (West Ben-
gal): Mr, Vice-Chairman, Sir, we are
glad to see Mr, Bhupesh Gupta again
in this House. The Bill that he has
brought raiseg certain important ques-
tions. I suppose the purpose of this
Bill is more symbolical, with the ob-
ject of ensuring that there is no ex-
cessive expenditure,

So far as the question of the re-
duction of the salaries of the President
and the Governors is concerned, I am
sure Mr. Bhupesh Gupta does not want
the salary of the President shall be
less than that of a secretary to the
Government of India. A Secretary to
the Government of India gets Rs, 3,500
per month. It woulg apparently not
be in the fitness of things that the
President of India will get Rs. 3,000
when a Secretary to the Government
of India will get Rs. 3.500; or that the
Judges of the High Court will get
Rs. 3,500 and the President will get
lesg than that.

Sir, these matters are best left to
conventions. When, Dr. Rajendra
Prasad became the President, he volun-
tarily reduced his salary to Rs. 2,500.
I think when Dr,  Radhakrishnan be-
came the President, he again volun-
tarily reduceq it to Rs. 2,500. And

. when Shri Sanjiva Reddy became the
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President, I remember reading in the
newspapers, he also offered to reduce
his salary,
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Sir, the question js not merely that
of the salary of the President, Along
with the salary, there are other ques-
tions also. From time to time, we
read reports that the President will
shift to a smaller bungalow, This
question had come up before also. Dr.
Rajendra Parsad made that offer;
Dr. Radhakrishnan also made that
offer; and now President ~Sanjiva
Reddy has repeated that offer. Sir,
it will be quite in the fitness of things
if the President shifts to a smaller
bungalow. But, if it is a small bunga-
low, there is the question of security
arrangements. A certain expenditure
will have to be incurred for those
arrangements, But if that expenditure
is incurred once and for all, that will
be all right. It is not essential that
the Presideny has necessarily to live
in a huge presidential house.

When Independence came, this ques-
tion came up because Mahatma Gandhj
wag very much against this show and
glitter, which we had inherited from
the British, particularly T.ord Curzon.
Lord Curzan thought that the oriental
people could not be governed unless
the rulers lived in very big and pala-
tial buildings. When Independence
came, Mahatma Gandhj wanted that
our rulers should live in smaller
houses. We did not really follow that
practice. And it has been defended
on two groundg namely, that the Head
of State must live in a big place and
that foreigners come and they will ex-
pect our Head of State or rulers to
live in big buildings. Therefore, Sir,
that raises the question of the Presi-
dent’s bunglow also and of a life-style
consistent with our economic condi-
tions.

The question of reduction of salary
raises the question of the entire salary
structure because, as I have already
submitted, we cannot reduce the
salary of our President below that of
our High Court Judges or that of the
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Secretary to the Government. There-
fore, a national income policy or a
nationa]l wage policy, an integrated
policy, hag to be formulated so that
within that integrated policy we can
say that there should not be very
great disparity in the salary incomes.
At one time a suggestion was mooted
that the ratio of the salaries should
not be more than 1:10, no salary should
be tep times more or the highest
paid person should not receive more
than ten times the salary of the low-
esy paig person. Therefore, this Bill
that Mr. Bhupesh Gupta has brought,
raises the general question that an
integrated income, wage and salary
policy should be formulated, There
should not be too great disparity bet-
ween the salary income that different
people receive.

This also raises the question that
Mr. Bhupesh Gupta raised, apart from
the President’s salary, about the Presi-
dential form of Government. Sir, so
far as the Constitution is concerned,
the Parliamentary system of Govern-
ment is something basic to our Consti-
tution. If there is any basic structure
to the Constitution....I find that the
Law Minister is shaking his head,
probably not agreeing with me.

SHRI SHIV SHANKAR: You have
gone op record as saying that there is
no basic structure,

SHR] SANKAR GHOSE: So far as
the basic structure is concerned, there
are two kindg of pasic gtructures.

SHRI SHIV SHANKAR: I would
remind you of your speech in 1976 at
the Calcutty Lawyers’ Conference,

SHRI SANKAR GHOSE: 8o far as
the basic structure is concerned, even
in that Lawyers’ Conference, I said
that secularism and democracy were
basic but that Parliament has an ab-
solute right on the question of altering
fundamental rights. The real conflict
was whether Parliament has a right to
change thhg Fundamenta] Rights. On

[ RAJYA SABHA ]

(Amendment) Bill,
1977

the Fundamental Rights, the real ques-
tion was this, It was at one time sup-
posad that property was part of the
Furdamental Rights and that you can-
not change the Fundamental Rights.
Now property has gone out. There-
fore, on the question of the basic
structure, there should be a national
debate on that question, Certain
things basic to our polity and our
Constitution: namely, (1) secularism,
(2) republicanism, (3) democracy and
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the Parliamentary form of Govern-
ment, adult franchise etc. There are
certain values that have developed.

These are basie, basic in the sense that
Parliament does not even seek the
right to alter them, for it is not &
question of an abstract right of whe-
ther Parliament has an  absolute
right.

So far as the system of Government
that has developed in our country is
concerned, we are committed to the
democratic structure ang the secular
structure, If it is said that there is no
basic structure, in the sense that we
can destroy our secular structure, that
we can destroy the republican charac-
ter of our Constitution, that we can
destroy the democratic charcter of our
Constitution, I submit that such a right
does not exist because Parliament does
not seek that right. It is a derogation
of Parliament’s right. When we say
that Parliament has constituent powers
and that Parliament has plenary
powers, then, we are thinking of these
within the secular and republican
character of our Parliament,

4 pmM,

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): Who gave that
Constitution?

SHRI SANKAR GHOSE: The Con-
stitution has mentioned who gave it?

" The people.

SHRI BUDDHA PRIYA MAURYA:
If you talk in terms of “basic” things,
then every word of the Constitution
is basic. That is the basic law.

SHRI SANKAR GHOSE: I will deal
with that question. Now, so far as the
question who gave the Constitution is
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mentioned that the people of India
hdve given the Constitution,

SHRI BUDDHA PRIYA MAURYA!
No, they never gave it. It ig the peo-
ple whp were having less representa-
tive character, it is they who gave the
Constitution. And Parliament which
is g better representative of the people
has got every right to change any part
of the Constitution.

THE VICE-CHAIRMAN (SHR] A.
G. KULKARNI): You can have your
views. He is expressing hig own
views. ’

SHRI SHIV SHANKAR: Instead of
going into that, Mr, Ghose, why don't

you go into the subject proper? This
is alien to the subject.
SHRI SANKAR GHOSE: Because

this question has been raised, it is im-
portant.

[The Vice-chairman (Shri Sawai-
singh Sisedia) in the Chair]

So far as the Constitution is con-
cerned, it was framed at 5 particular
time, but the Constitution provided
for certain fundamental things which
are, as I sald, secularism, republica-
nism ang democracy. Now this is
very important, What happened when
the debate on the basic “structure
came? In the Golak Nath case, Chief
Justice Subba Rao said that the Fun-
damental Rights are transcendent and
Parliament cannot reach or alter those
Fundamental Rights. Unfortunately
among those Fundamental Rights, pro-
perty was one. Justice Hidayatullah
who ig our Chairman now, in the
Golak Nath case said that it was un-
fortunate that property became a fun-
damental right; for if you sought a
socialistic pattern of society, it was
perhaps a mistake to include property
in the Fundamental Rights. There-
fore, when the questioy of basic struc-
ture came, the conflict was whether
Parliament has the power to change
the Fundamental Rights, I submit,
and I have submitted before in 1976,

[ 20 JUNE 1980 ]

- our country?

(Amendment) Bill, 198

1977

that Parliament has the right to change
the Fundamental Rights. And among
the Fundamental Rights, there were
two kinds of rights. There were cer-
tain property rights and there were
certain  personal rights. Property
rights are much inferior rights. It
was a misfortune that property rights
crept intg our Fundamental Rights. -
But personal rights such as the right
of life and the right of liberty are
much superior to the property rights.
Now the nation has got rid of property
rights,

The questiop that arose then was:
Can we change these Fundamental -
Rights? That is a different question
from, can we change the democratic -
structure, the democratic charater of °
our country? Can we change the secu- -
lar character of our country? Can we
change the republican character of
These are quite diffe-
rent things. Therefore the debate that
was sparked off from the decision on
the Golak Nath case is different. Golak
Nath was a wrong decision. It said
that Parliament has no right to change
the Fundamental Rights. It was re-
jected and overruled by the decision
in Kesavananda Bharati’s case. The
decision in Kesavananda Bharati's
case said: yes, Parliament can touch
the Fundamental Rights, but Parlia-
ment cannot touch the basic structure.
Now, so far as the basic structure ijs
concerned, it is not a question of
abstract right. It is not a question of
whether Parliament can change. I
say, no Member of Parliament will or
should say or assert that he wantg to
destroy democracy; no Member of Par-
liament will or should say or assert
that he wants to destroy secularism:
no Member of Parliament will or
should say or assert that he wantg to
destroy republicanism. It is not g0
much a question of abstract right,
even though the Law Minister inter-
vened and wanted to diSagree with
me, It is not a question of whether .
Parliament hag that right.

The Indian Parliamen; will never
seek the right to destroy the secular
characte, because secularism i basic
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in our Indian Constitution and not
only in the Indian Constitution but in
the entire Indian civilisation. Republi-
canism is basic in our Indian policy.
Democracy is basic. Therefore, to ap-
proach it from a purely legalistic and
technical aspeet is not correct. It is
more fundamental, It has far-reach-
ing consequences.

The question is with all the deve-
lopments that have taken place in
India, and when we have a society in
which there are different religions
and when we have accepted a secular
character of society, does any Parlia-
ment hag the right to destroy secul-
arism? Can Parliament declare that
we are a Hindu State? No, Parlia-
ment has no right to declare that, It
has no moral right to declare that.
Because it is not a moral right, Parlia-
ment does not seek that right.

Therefore, the matter can be ap-
proached from two aspects. One as-
pect is the legalistic aspect ag in Kesa-
vananda Bharati’s case where the Sup-
reme Court said, no, Parliament can-
not change the basic structure. Se-
cond: So far as Parliament is con-
cerned, the Law Minister here can not
stand up and say, no, I want to destroy
democracy; I want to destroy secul-
arism. He can never seek that right.
It will be an immoral claim if he
seeks it.

Therefore, this js the fundamental
aspect. It is not 3 question of an
abstract right that Parliament claims:
We are representatives of the people.
We cannot represent people if we gay
that we want to establish here 5 Hindu
State. We cap represent people only
when we say that Hindus, Muslims,
Christians and Sikhs have equal rights.
That is our secularism. So I say that
secularism is something basic and
fundamental, not in the Kesavananda
Bharati sense, not in the sense whether
Parliament can technically alter it
by votes. By vote. you can do any-
thing. But no Member ofIndian Par-
liament will ever seek that right.

[ RAJYA SABHA ]
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This question of the Presidential sa-
lary has come and the question of
Presidential form of Government has
also come. Therefore I say that
there are certain basic and funda-
mental matters. Mr. Maurya has
raised question as to who made that
Constitution. The Constitution was
made by people with z limited fran-
chise. Under the Governmeni of
India Act there were legislators. and
they were converted into Constituent
Assembly. That is well known. The
truth is that the political sovereigns
are the people and Parliament is the
legal sovereign. The legal sovereign
came through a limited franchise of
the political sovereign or the pesople.

2co

The political sovereigns haVe a cul-
ture and history. We have survived
as a nation because we had a spirit of
tolerance, a spirit of synthesis, a2 spi-
rit o harmony and that gpirit ig sym-
bolised in this concept of secularism.
Therefore, When thig question arose
as to what the basic structure is, not
in the legalistic or in the technical
sense, but in & more fundamental
sense, a more political ang philoso-
phical sense, I say that there are
certain hasic things which the Indian
people held to be dear, sacred and
which are not to be touched. Not to
be touched not in the sense of what
Chief Justice Subba Rao saidg in Go-
laknath case that it is beyond the
reach of Parliament, But because it is
beyond the reach of the mora] sense
of Parliament. There ig no Member
of Parliament who can say or should
say yes, republicanism we can give
up. There is no Member of Parlia-
ment who can or should say, yes, de-
mocracy we can give up. There is
no Member of Parliament whe can
or should say, yes. Secularism we
can give up. Therefore, these three
pillars of the Indian Constitution, re-
publicanism, secularism and demo-
cracy, are part of the basic structure,
as I said, not in the legalistic sense
but in the more fundamental political
and philosophical sense; these are the
foundation of our society. ’ -
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The question of Constituent Assem-
bly has also been raised, The main
hurdle that was noticed when bank
nationalisation came up was the hur-
dle of property namely, that property
was an entrenched right. That Wwas
the hurdle. In the Privy Purses case
what was the hurdle? Again as pro-
perty was an entrenched right and
Privy Purses legislation was set aside.

i L

* Property right is the right of a
few but liberty is the right of many.
Democracy stands for liberty and
capitalism standg for the right of a
few. There is a conflict between these
two rights; the rights of democracy
and the privileges preserved by a
capitalistic society. Therefore, when
we have got rid of property from fun-
damental rights, the whole concept
and perspective have changed. Pre-
viously when it was said there is no
basic structure. The real attack was
that the decision of bank nationali-
sation was wrong, the decision of
Privy Purses wag wrong. The en-
trenchment of property in the Con-
stitution as a fundamental right was
wrong. It was nobody’s case in all
these debates that we can give away
our democratic character or the se-
cular character or the republican
spirit of our Constitution. -

3 nl

When 1 say democracy I Dbelieve
that Parliamentary form of Govern-
ment is basic to our democratic
structure. Regarding that Parlia-
mentary form of Government the
answer given by the Law Minister
last time was that there is no think-
ing that the Parliamentary system of
Government should go. I submit that
thig Parliamentary system of Gov-
ernment jis alsg fundamenta] to the
kind of democracy that we under-
stand. Therefore, we should congider
that this Parliament wil] never seek
any right to destroy the Parliament-
ary form of our Government or our
democratic  structure. This basic
structure or fundamental character of
Indian polity should remain,

[ 20 JUNE
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I am grateful to Mr. Bhupesh Gupta
for bringing this Bill in which he has
raised these important questions. So
far as the actua; Bill is concerned, I
have already submitted that this can
only be part of the total integrated
policy on the salary structure. Ob-
viously the salary of the President
cannot be below that of a Secretary
to Government. One change ajone is
not sufficient. This can only be part
of a fotal policy. But it is a symbeli-
cal measure to bring about greater
austerity to change the life-style of
people holding high offices, to ensure
that the five-star culture ig not there,
to see that Western consumerism is
not there and to see that a simple:

202

life-style more consonant with our
Indian eeOnomic conditions ig  fol-
lowed. With these words, I support

the spirit behing the Bill.
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YT AT q@ AT g€y Y A oRd
@ O @r fear § 0 w4 A
% fr gat 3w ¥ gw a@fage gy
fer vt @7 ¥ FW FW F g
ag § 30) To, 35) ®e AT 38)
To FAW ¥ 1 UF @ftrge Ao
grEarg 9N H 30 To TR

wiwgl & yarfaw § ) ¢F avh A

IR 55 § 39 IFR FT g g,
e @ oww Usefa & 10
g &9d faey & 1 WT g searen
%7 § (v ged feaar &8 g
qEAfd F IqT T GA-AUGR A
333 AT SqrQr g Jrar & | g4v
IFC § T FT AT qAGATE AT
g Sud gz AT oF A A &1 G
A AT AW qT A fagaw
¥ wafd #1 gueag @9 g9
T TAT FY T FIAX FT | A
I F § I9Y qAG A TF
qR & w1 oamr § 1 FAf ag
foam dw § Tt dsm &, AfEw
FP W IFR F AT 57 § |
Sar A FgT AN A4 AL 333
AT 1 AT AW v ot F fadaw
¥ 9g o 93 &9 av A8 & sar
& wfeT gar @ § FAeEgi ¥ SN
oA § I FAY W JGr g )
HA AR 3N H AG9YFI T q17
#1 3 fF gae § 9t fagqar g,
feqafedY § SOF I & F
fag £1E wsTHIA FIA ISTE AT
ugafq gAR AW F T § | SAHT
gaeaTg ¥ AR IF GI-JFgT F
aaearg § AT #eaT &1, §9 9T gH
faax +@T § ) 38 TR & AR
g &1 0 &) gear & ) Afew &
gwaar § f5 @@ 8 wewr mEm
FIL @1 UF AT g9 &1 ZIA7 91fg0
T I W qETSIAT GATST H¥ € 94T
T ¥ faqu AR faswar g1 w5 F

[ 20 JUNE 1980 ]
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1977

fag g8 F1E W Faw Iz FR
gl # el am F fag W
W AW A TWE B oAvEd FA F
Wﬁf?ﬁimwﬁ g 1
T aftr ¥ gw ¥ @1 o Aw qwr
St owr Prgww B eww fagaw
T & AR sFwr fraegmed s
g ) dfew fee Y gz fadas
Wenforow 1 M & 7% e N
W] J 9T & ) gafed g awee
| 39-
qATERS WEIRA, TR @3 Fgl [®
TR 9T fraar @« gt & 10-15
AT AT T A1 1 3§ ag 10~
15 @@ gfq g # AFEE g
@ AT F @ TEr gfw ager
st fF w&dT 9T @5 gar g | 5
a@ ¥ A N wEER § 9@ W
oOE! FOEd qEr 91fgw 1 gyE-
welt aX framr =i @ & g@wr
foqra @mar A1F 1 sTo aifgar A
feara @nmr av f5 wgrmat 9%
g aFq 9feq SRR Ygw waw-
W ¥, 25 g ¥ 35 gWIK T
aft for @9 gt & 1 FwW yue-
wedr gfer et ax ufs faw feasn
as gar ¥ Tuw Wy fggw W
S AT ey g fRoww ¥ oFW
40-45 g T gfy few @9
gar & v fx gaR Eww H
B ot @ g ST 30 wEm W
afeFr & ww € 30 wWA WM
ITHT AOELY FRT E | AT T AE
1 faowar g7 oge #4741 ¥
fraa% 1 a5 wwow & f& 3@ o
% dME T ) THET IE@ 39-
faa st & aify gw Afsgan AR
f. fage F1 FOaT HT g% AT gwF foU
ifsew & goiga aty A g faf@a
® & & Tearer %{5‘[ E: g’l
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[ fax =7z =) I % @ g, & FqeT 9y s s
F; Arq F GENE FET EFT |, 91 EEE W FHE § AT OF W
afy @ TEd ¥ g N AR 10 sefar & ax W s fowr
TWAT gy § & I g FE e Q@ AT 1A gg T Ay B
o W o | 99 "es qge ¥ 9 BRI W 9w Qv
AT G AT | T I LT wHAaAT IGFT AIT WATTF T FEF & AT
# § wifer we fo a99 @ ¥ g owT °r & qur ae ¥ @y
w2y & @ & @ waEr oA X AEA B § ) T aw uwwfa
@ fm F@ @ afedw a Wt 9T B waw ¥ N @ ag
g fmd 1 AR 20 oW, gfar & o o s <@n fr @
Afgnn o fafrer 1 W @ AT F dqF & | NIT OF T
TffT | @ T® R aae ¥ W ool wfed aw wT ousaly
g F9 F@r g 1 R Tee ww X ATT WAT THR TG F GHAT
T4 I IGN GEERW NI, TEE I ¥ 1 9g wfawr #gw wsawfa oY
gEs g, d@ ¥ gaifas sk ® WAr TG AT ] L ag Wiy oy
e g gne H 1, W I & F W § TERET W W AR -
AW a9 gar T | R AAF TANEE FT AW F ) AT o
SAdd * faures Sdr §wEe W w1 ggar o1 fF oww @1 el
gy afed ag oMew @ vt afs gva & & aw N arER frd
agel & "% g T wR gy @ ored ¥ WH T9H | AfeT g
T N SEE F A § IqE qmifed qw & aur W it gy @
F W@ gEgE @ T N a8 § W 5 ower N g ¥ wwe
FaT Y | 9g  TEE  WMRR T & 1 ueg afs W W9 wyrer
SAdA G WX 9g SN 9 A | ¥ surEr OF & @ wiew e
g foest wR gfmar & sede & oifgw | Wi iy 9@l &
WX A A < @ & e St FEW § 9 @O ARG FEH |
TR WET W& 99 ger a9 sEw o @@ & | T30 ¥ @rE g
Tefy # aReAg WK F @fvge T AR ¥ IR A T ®
F AT A JAEg A S qufe ar § #r% fawr = ag wrzae Wnay
T & vuw foam sawT F9 FX 9 fam ¥ &1 ¥ o¥ Wi} =13

AT F H AW FI QT AT 90 fomr & &0 ¥ o, SO @0 @vw
g & 1 afEw afe ST gw WY 78 A ag wfaw S0 § s §
w oy @ fow & F wgl owEr omn Fifs g g § 9 aa fauwa
R AF &g 9@ oA 3 SER @ @ AT & WK
W AR F W W § 97 W U= g ¥ auEd oWy § )
TE A ) AgE F Ay S ownd ‘
: 5 onR W @R AW s R ooF ok oaw oo
fafeT e & o WY § Wi § 1 afe v fe g & &¥
qg weor a@ § | afew dar fr Y aw W AT FTH O AT g
i T St ¥ w10 SRR T St g # @ a8 9% ¢ froaw
Sz @ g dE F o9 gde & THTHT S FATS § WA F ATE swvay
wrst &1 fraw s & F oX & og WY o g 7 A o q

|
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qHg & ag aBTEHT Arar § 7 s AT
faarfarerr mrerdY & a7 %9 ¥w W =@r ?
g g frewer & ¥ g grT % arawE
TEAT qeEr, gEd A9 {T el
Tyt ¥ ag faawar fer awgl & wd
g1 afx qw frover &9 & 39T @1 W
Z® qAA T AT QT fF Al g
3 AYCEW ST TCHETUAT a1 FZTFL |
o A & A AT @R @Y vy @y
9 YT & % g A, gER TR
AT &Y WA 1 & 7 FE AQA §
fr ot & qE AT EAT 7 WIRT &
Tofare a5t & 1 Tei-orRt AT § qgt
7T faawar agY § | g IEENtT Q1A
7 Ty gEtars FY G3 F wfww A
g1 ME-wgr AT qonE € i
frguang  agdl T T 1 oswdE
& e #Y qaeaTg UF a1 wedy
g BT F FOTE 1 AAAHT
§ @ wagk * Fw  frgar
faerand | § @ OF G AN F AwiiTar
HWAHF 1 T80 TR FARL 790G
B 300-450 I famar § =wlq
W 3500 &9F fawa § wix el
FY OF TG FEHT AT AT e &1
agi ot fasgwar § 1 WX I § saEr
T FHAT &Y THAT § AT Ay gty
AR AHAFT @ fgT aegT S § Tga
fawmat § |+ '@ I AT agy A )
wgi-ogt TR o § gl feedfcd
Tt T § 1 e o gugd &
Aot & forgd wars § Oy A gATAT
it & Ffwa gfrardr fawwar agdt
AT qI § 1 ARG § g
AT garsT ¥ agrg | wEey A H
1T R ANIAT Bt 7 & qAT & gArars
#T fagrg go1 § foreat oo & 7@
gUfaat o1 &1 5w & wow ofsq
SA@L At AGE AT IAIg Il
FAGATE | cqifan FHraT & qfeq T
aTe Age oft F M gE AT F | o'W

[ 20 JUNE 1980 ]
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ITHT FAT @ F ITH qW FA ¥ oy

fFaggrrFad « Sow @ ¥ faw ag
@ % 5 gara ¥z A% M gaAr qgr
ag & 1 ofa ot & g7 #) g7 foaw Al
FEY § OF 37 AHS 1 HE waaq @
g/ € 1 gg AiHS gH WA Fary fw
FATT T ST §Y FIAFTE AT STATHE
ZANT E 1| S qF AW A oF oY T
G § 5T AFSY &1 F1% A7 TG E
ag IfeeFor IAFT AT 1 ITFWTSAN
AFIIY, ATH gN A GATH qT0Ar g Faad
TF W EFRIT @Y TEE QAT I T W
# oF off SAA aEr | S7Jqr arag
HE( FFHFATT HNY, AT F1 W AT
T YIS & a9 v Javfeat w3 |
7g fafaare ar@ € 1 wrg § corifaw
F qTa (AT T E | goATE F a3
g faumar gV | T Qe T2 & asty
Y JFTE 1 A qEdr W gt
BT ATSTEY & aFq H & A7 WU Ay
g1 wiws a @ {1 =, fagar
gEdT ST ATITEY & awq o, 15 W,
¥ qgd o ag oo F% qAr a7 s &
AT F Fgi T AET T | a7 AL wA
FT AT AT g f e T ar
TAT AT FHIL FIT AHT AT =TT W7
g ag faafaar &or § =@t @7 At
fawmar azdt € 1 gfew Y 7 GQAt
e &1 0 fan Afew Qe gel
F qTg A} B G @ TS, A K
Jet ¥ wer, g oF @ @ faafaan
a1 fear | T g€ A TEy &
N gy af ) A 5@ A § A
faafaar oy & a1 =@ 9%
sl agr 1 T TG G ATHT
FHIT FHIT A IA T | T -SHLTAT
o @l ¥ gre § Ffma A a o
T g g fF ST I A AR
& WTeF oiws aary @ fF ag 75 A
TR F gl ¥ £ fawd 20 a3 &



211 _The Constitution

[+# o 7% 1]

ZEW 7 qF ATATS § ST Ay oH-
“soreaT FY wOX gral § fFu ge d, wWav
Foxr ¥ fg gu & | ATOAY 3@ FEgEA
Y G FTERT | qF AT ST A
i aATaE § IT ITHGICFTTEAE |
g o gaTq wFEe § fF ameA w1
%@ T2 TF W 19 F wa § gy a
TF AR W F qA%T T g, g A
01T 97 GFA § | FEA T 999 98 &
f& ag fadas qIsag 9@ *T, I
=87 #IW § | ALHT @ 0T IqH
9 1 q9T £, 99 qWA F qATNNT
AT Ay g & fag arfoy gt §
fop e § o SNETR £ AT g @TAT
FX | {fATE I gF O q@ qF 7
-gTrfeat T 1 gfagre w1 awron § fa
T T FIGHA FL | 5qH/T T
T FAT qAFT AT 1.

TF qOFT S AR Y § Tg
I3 fF T Frad Arewss § 379 LI
SOy T A A 4T GHIT AN FeoA N
F 1 o Faelt g § ot foaaw ww fewr)
A gefezaw A §,  qEHT
TGIAFIT Y, THTA AR HIA FH
FH )| FAMIASFFE RS | 7
ug Fg @ 9 % TaE ) iR
TaFr & gafaql F 1 AT J
N THT T FHET F IR 459 ATH
T THE T W1 VA FT, GIHT AATATEST
frar ar qr af=aa ¥ 99 9 faOEy 9
¥ FAT FE | ITANTETLT AR, AT
T FE “This js not a  Bill,”
w9 @ ARAAIEINT & /A
qrar a7 afgs ¥ FET : “This is not

a Bill, Thig is'a This is
'a conspiracy by the Krem lin”.
JMEA A1 WSIAFIA F ATH § TF arfom
fegrs qzft ov | foaq @t @

[ RAJYA SABHA ]

(Amendment) Bill, 212
1977

2 3 w3 gw wufaw w dwm &
TSz g AT § ag S gfesior g7 )
gEet 7 fFar #iT TN TEEHI
1 gafagt ¥ s & quw & fou
TGA B FEATAFIA F19 gt | gHifa
TAF § gufqar T & qravg
g uF ywed AW § foud wfa &
AT & FIEA T AR G/ AT
aFq § | g@ifeg ag wgar =W @
ST § 56 19 57 G Foel F, THIS g9
93 FoT FX | I T FANET graHas
ERR g9 ¥ o7 YT a9 g HY SHIEqT
] 7 Ffowior § 97 § w5 g |
&Wm35ﬁiﬁwmg I
F9E & A ¥ aga @ a9 wwy fw
7 g1e aga wiAard 3, faelt & oy e
Mafeee §, et Y g fr ae ase g o
AfFT ghiaa ¥ g ey faw fees,
Ig SeF T8 WA AR "R g |
You speak softly and have a big stick
in your hand. wF @F FFIF
] A AR F @t aw@ AN
A T X J AV waAw @Y
vaT § 78 g § fr #1E arafiada
) 97 I F NS wTEw § 1 qH FIH
T FFT | mad afe e f, smod
afe Tt gery # fgea §, a8 qare
F gaTH A fgFma § A1 W 79 F @Y
FRIST FHAT §, 1 fanr Jqed & S
g3 FEAT FL | 6 51 BT ULTTHIT
FT¥ &1 fagas =19 aN0 &7 miEt &
g7 @i F forg and § 1 afz oo wggw
F<a 8 fF 6 a8 AT Usrwwor g @
F1 797G & f AT T 1 wsdrawr
7 g1, favelt &7 %1 7 8Y | FX 1 v
ag § fov ot [frard fefafedy § sam
5 9RT BISAT RO AT 95T fgqsy
qg AT & AT I I FoAT FEAT FAT
geaat e o & (T'me bell
rings.) ey FT ® g ,Tl

|
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Iaaareny (= ward fog fatfaar):
9T 99 qF I !

[N

Mgz a R GRFTCWQWE

Fraarsaa (N qavé fag fawfaar):
qifee qifag "

T3k

ot fora =7 wr ;. zafac afs o
fgma § 9 o faa & @edt & guan
H31 qF TIW W@ AGF AT O |
STTFT ATT TEF | T FH BT ASTIF T
ZAT AT BT AFIAT ¥ a9 39 QA AR
Iq ggx & Tt A faQy frar | qfsa
favarg 7@ aEi ¥ @77 & AT AR
/IT & 1T 2 § gz gor &V A¥ Wy
a9 qra Frar a1, ar¥r TEar yoeq faar
g7 It 7 fgvaa ATEq =T & g U
7Y afg Tar orq FI§ a1 oF w97 eiawa
1 garT ¥ 1 gafae S7 A9 7 @
T ISTHT AT FUTT § por7enF gfeada
g | AfHT ST aF 98 FIW AG)T g1
& & @ o7 w1 A fadaw f, sER
g7 T&ATT FX GFI §, TF gaT 947 %
g | 177 78 TTEAE g2 AT Y AT
€, 98 W93 a1 § W AW RIS
A 19T @ §, 397 § gAdT FIAT§
A /AT FAT F—-Fgh T S qAY
ST - T &Y T HTE, AT T9
TZ [, A AR § wga § fF ogw
TSZIfT A AT FT IT | FIA €@qTH
Ffrrad T R E, I Q@ F——a
SATIT YA Y TreLafy wrEe FT A |

-+ g fEeaT gaar 5 A, a7y

FA ATWA=S] I FAATR ISV, AU
QT gegrwr arg a, afed ag o€ 93
qATZF § FH TG T

~ g el ¥ @ F gATe FRATE |

“" SHRI P. RAMAMURTI: Mr. Vice-
Chairman, Sir. I fully support the
Bill brought forward by my friend

[ 20 JUNE 1980 ]
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1977 '
and colleague, Comrade Bhupesh
Gupta. I want to remind the people
that during the freedom struggle we
all shouted lagainst the  Viceregal
Lodge. This was the biggest palace in
the world. The British built this big-
gest palace in order to show to the
princes at that time that they were
much bigger, The White Hall is not
bigger than our Viceregal Lodge,
which is now the Rashtrapati Bhavan.
The Buckingham Palace is much
smaller. This is probably the biggest
palace in this world.

" During the course of the freedom
struggle Mahatma Gandhi as well as
other leaders of the national move-
ment were shouting, the moment in-
dependence of this country was
achieved, the Viceregal Lodge will
be converted into a hospital for the
common people. Thig is the solemn
pledge given by the leaders of the
national movement during the free-
dom struggle. They said that they
woulg convert the Viceregal Lodge
into a hospital for the common peo-
ple. This wag the promise given. But
today that solemn promise given to
the common people nf this country,
on the basis of which we rallied the
people in the struggle for freedom,
remain unfulfilled and it still can-
tinues to be the residence of the Pre-
sident of India. It js natural, therefore,
that people who were associated with
that national movement, who were
part of that national movement who
had participated in that national
movement do not wish to reside in that
place. Successive Presidents have ex-
pressed their desire to leava that
place, But, unfortunately, I do not
know what the Government’s think-
ing has been. Somehow the Govern-
ment of India has been thinking that
the President requires such a large
house in order to keep up the dignity
of the President. I do not understand

_ this logic. The Buckingham Palace

is a much smaller place but that
does not mean that the dignity of the
King of England is any less. As @
matter of fact, the dignity of the
country woulq have risen if the Vi-
ceregal Lodge had been sonverted
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[Shri P. Ramamurti]

inte  the biggest hospital far
the common people of this country
and the entire world would have
applauded our country and the hon-
our of thig country would have risen
in the estimation of the people not
only of our country but in the esti-
mation of the people of the entire
world,

Now, my friend was saying that if
the President gets less galary than
the Secretary, thea his dignity would
be offended. I do not know where-
from he getg it. Mahatma Gandhi at
that time stated, we should not get
more than Rs. 500-. In 1937, when
we accepted office, all the Ministers
were getting Rs. 500 in all the
States; at that time there were no
States, there were Provinces. Rajaji
wag getting only Rs. 500]-, whereas
his secretary, an Englishman, was
getting Rs. 2,500. But that gid not
mean that British Secretary’y dignity
was any higher than that of Rajaji
or that of Shri Gobind Ballabh Pant,
who was the Chief Minister of Uttar
Pradesh at that time, He was also
getting only Rs. 500, 1 can tell my
friend that even today the Ministers
in Tamil Nadu and the Ministers in
Kerala are getting a salary of
Rs. 1,000, whereas the secretarieg are
getting Rs. 2,500 or Rs. 3,000, I be-
lieve the Chief Secretary gets
Rs. 3,000 or Rs. 3,500. The Chief

Secretary of the State is equivalent
to...

AN HON. MEMBER: He gets
Rs, 3,500]-.
SHRI BHUPESH GUPTA: In 1957

whgn Mr. Namboodiripad became the
Chief Minister, we fixeq his salary at

Rs. 150[-, Mr. Ramamurti was also
there then. o

SHRI P, RAMAMURTI: Ultimate-
ly, it was raised and even the Con~
gregs Government raised to Rs. 1,000;
they dig not raise it further. There-
_ fo_re, whep, anybody says that the dig-
- m_ty of the Viceroy or the President

will depend upon the amount of

[ RAJYA SABHA ]

(Amendment) Bill,
1977

salary that he gets, it ig an argument
which I cannot understand at all. 1t
goes against the entire grain of gur
national movement. We have got
certain standards, certain values oé
service to the people, and the dignity
of the President depends upon his
services to the people. After all, if
we have a ‘President who has | ,
given this honour to head the State
on the basis of his gerviceg that he
had been rendering to the people of
this country, then he continueg t¥
have that gignity, But when you
make somebody who has rendered
no services whatsoever, some X-Y-Z,
as the President of thig country,
whatever might be the salary he gets,
he will not have that dignity. There-
fore, Sir, the dignity of the countyy—
I am not talking of the dignity of the
President—the dignity, the honour of
the country depends that the Presi-
dent being 5 person who has render-
ed eminent gervice to the people, con-
tinues to be looked wuvpon by the
people as a man who has dedicated
himself to the welfare of the people
and that he is not a ma, who is
hankering after money. Therefore,
from that point of view, it is dquite
natural, apart from the fact that he
gets all other perquisiteg from the
State—hig guests are fed by the
State; he need not pay house rent—
as to why he should get more than
Rs., 3,000 I do not understand the
argument of my frieng that it must
be on par with the gsalaries of the
Secretaries and others. Therefore,
this is the first point that I would like
tp make, o i H
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Secondly, I would like to point that
that there have been Presidents in
thig country not only in this country,
but in the world, whose prestige was
so high in the eyes of the world. I
had been to Vietnam ahout two years
ago. When Ho Chi Minh became the
President, he wag asked to move to
the Governor'y House—at that time,
Governor-General’s House, But Pre~
sident Ho Chi Minh refused. During
the freedom struggle he was living in
a wooden hut in the forest..,

L b
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SHR; BHUPESH GUPTA: I wil
tell you what happened, When We
went in a delegation of Parliament,
we were shown President Ho Chi
Minh living in a little hut with two
roomg and I asked my Congress
friends and others also: What about
your bungalows?

SHRI P. RAMAMURTI: So, when
I went to Vietnam, President Ho Chi
Minh on his becoming the President
of the Republic was asked to move
to the Viceroy’s or Governor-Gene-
ral’'s House. President Ho Chi Minh
refused to do so, and within that
compound, he made a small hut-like
room, and down below...

SHRI BHUPESH GUPTA: Just
two rooms,

SHRI P. RAMAMURTI: Two rooms
on the top floor and down below one
small hall made of wood, just like a
hut in which he was living during
the struggle for freedom in the forest,
and there were some wooden chairs
and wooden benches where he used
to receive dignitaries, foreign digni-
tarieg in that hall, and upstairs there
was one study room and a bed room,
ang President Ho Chi Minh’s honour
and dignity did not go down or
suffer; rather his honour and dignity
went up. That js what I want to
point out. T

Therefore, Sir, all these are false
ideas that we havie borroweg from
the West that dignity of the Presi-
dent depends upon the pomp and
grandeur in which he lives, This is
not our standard; this is not the stan-
dard of our country. These are not
the walues of our country; these are
not the values of our freedom strug-
gle. At least, now, let us revive the
values that we had. Thege values
have been completely obliterated
during the last 30 yearg of our inde-
pendence, and therefore, let us try
to set an example and try to revive
thoge values by seeing to it that the
President gets a lesser amount of
salary. That is what I say as far as
my first point j¢ concerned. Ags far
ag the second point is concerned,
which he made in regard fo the Gov-

[ 20 JUNE 1980 ]
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ernors, 1 would say, the Governors
have become objects of ridicule in
this country. Nobody respects the
Governors in this country, The acti-
vities of the Governors have been
such in this country that they have
become objects op ridicule by the
common people, Nobody bothers
about the Governors. Who bothers
about the Governors? If somebody
says, a Governor is walking along a
particular street, they just laugh at it,
Nobody bothers. It is all your doing.
It ig all the doings of the Govern-
ment,

SHRI A. G, KULKARNI (Maha-
rashtra): Mr, Ramamurti, how do
you expect the Governors to be gtrong
and independent-minded, when they
are all political appointments? Where
sycophancy rules strong, how do you
expect apny damn Governor to be
strong? How can vou expect it when
a sycophant like Dr, Chenna Reddy
comeg here, when hig position be-
comes very bad? When his position
as Chief Minister becomes bad, he
comes here to solicit support.

SHRI K. K. MADHAVAN (Kerala):
Much less when Chief Ministers are
transplanted at somthody’s will.

SHRI P, RAMAMURTI: 1 agree
with my friend. 1 was not going into
the reasons, I am only pointing out
an objective fact, a fact of reality in
life, that the Governors have become
objects of ridicule in the entire coun-
try by the entire people. Why? The
reason ig this. What are their func-
tions? What is the way in which they
act? They are just to submit reports
at the dictates of the Central Govern~
ment pr the Home Minister oy the
Prime Minister., Thig is what has
happened. T can give an example.

SHRI A. G. KULKARNI: T can
give more examples. I can give ten
examples,

SHR1 P. RAMAMURTI: You can
give more examples, I will give only
one example. I am gatisfied with one
example, Sir, there was a Governor
in Madras, i 1956, His name was
Mr. K. K. Shah, Just on a particular
day... e mT e :
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THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.

SHARMA): Don’t discuss indivi-
duals,
SHRI P. RAMAMURTI: He made

a public statement that the Govern-
ment which was in existence at that
timg in' Madras, was one of the best
Government, administratively best,
honest, uncorruptible and all sorts
of things he said. He used all sorts
of epithetg and he gave a public cer-
tificate.

SHRI A. G. KULKARNI: DMK.

SHRI P. RAMAMURTI: I do not
bother about the party. A Govern-
ment wag in existence, He gave all
these epithets this public certificate.
He gsaid this in public, Next day,
he comes here. Two days he remains
here. Another report ig signed by
him. He goes back and sends it. in
this, he says this Government is the
most corrupt, ang that this Govern-
ment should be removed, On the
basis of this report, the Government
is dismissed. What are the people
to think of such Governors? What
can they think? They woulq think
this Governor has been called by the
Centre, he has been asked to write a
report, or a report has been wrilten
by the Centre and he has been asked
to sign on the dotted lines he hag no
compunction, that he doeg not care
he has no conscience and so on. Just
two dayg before, he hag said this
Government ig the most uncorrupti-
ble, honest and so on. He doeg not
think ‘How can I change my opi-
nion?; What have I discovereq in
one day after I came to Delhi?”” He
does not hother about it. He signs
that. When guch is the fate of the
Governors, when such is the conduct
of the Governors, in thig country,
what else can they be except objects
of ridicule and why should they be
paid Rs. 5,000 for being objects of
ridicule? I do not understand it at
all. It is a luxury, Hence, it is
better, if you pay them Rs. 2,000. The
Constitution provides that you should
have Governors. Therefore have
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them. I do not bother about it, 1 do
not want to change thig provision.
When once you have them, why
should théSe objects of ridicule in
the country be paid Rs. 3,000, for
being objects of ridicule? Why should
you pay Bs. 50002 We can get some-
body for Rs. 5 for being objects of
ridicule, This ig what I woulq say.
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The other point which” Mr. Bhupesh
Gupta has raised is also in conson-
ance with the national traditions, the
traditions of thig country. Hence this
should also be accepted. In this con-
nection, I would like to add some-
thing more. Mr, Bhupesh Gupta has
raised the question cf Presidential
form of Government which is being
bandied about, I do not want to add
anything to what Shri Bhupesh Gupta
hag already said in the subject, but
I want to point out that the Supreme
Court hag recently reiterated the
judgment of the Keswanand Bharati
case ang said that the Parliament has
no right whatsoever to glter the
basic features of the Constitution,
and according to them ‘right to pro-

perty’ is not one of the basic fea-
tures of the Constitution. This has
been stated very clearly. ‘Right to

property’ is not one of the basic fea-
tures, but what are the other basic
featureg of the Constitution? Parlia-
mentary form of government, execu-
tive being responsible to the Parlia-
ment, executive not being supreme;
these are certain fundamental char-
acteristics of the Constitution, certain
basic features of the Constitution.
Parliament béing electeq on Me basis
of adult franchise, Assembly being
elected oy the basis of adult fran-
chise, the ~representatives of the
people being supreme, their authority
being supreme pver the -BYECULIVE;
these are the basic features of the
Constitution, '

Now there ig a talk that the Gov-
ernment of India should go in for a

review of thiq three Bench judgment .
to a full Bench of 13 Judges. T am -

told that the Government js just

waiting fo, there are going to be )

about 7 or 8 vacancies in the next

e
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four or five months. Already two
vacancies exist there, In a shor{ time
justice Krighna Iyer ang Justice
Kailasam are going to retire and
in the course of five or six
months, I am told, seven or eight va-
cancieg will be there. When these
vacancies are filleg by yes-men, this
Government will go in review of this
judgment so that they can get the
judgment in their favour, that Parlia-
meng can alter anything. I hope this
is not true befause what I want to
point out here is, if you take the
Constitution as it is, there is nothing
in the Fundamental Rights excepting
the right to property which standg in
the way of carrying out gny of the
Directive Principles of the State
Policy. For example, I will read out
one or two most important things.
The first thing is very very vague that
“the State shall strive to  promote
the welfare of the people by securing
and protecting as effectively as it may
a social order in which justice, social,
economic and political, shall inform
all the institutions of the national
life.” 1t is all vague, nobody can say
how concretely it has to be done. The
second thing is a little more concrete
that “the operation of the economic
system does not result in the concen-
tration of wealth and means of pro-
duction to the common detriment.”
Now this is wne of the real Directive
Principles. What stood in the way of
the Government of India to carry out
this Directive Principle all these 33
years, since the Constitution hag come
into existence? What have you done
excepting amending the ‘Right to

Property” wherein we have stated
compensation cam be given. After
the bank nationalisation was ques-

tioned in the Supreme Court and it
wag struck down by the Supreme
Court, we have amended the Consti-
tution to say that the compensation
need not be equitable. What the
court considers equitable. ...

SHRI SHIV SHANKAR: Which is
equivalent.

SHRT P. RAMAMURTI: Need not
be just equivalent. The amount is
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prescribeq there. So, even the ‘right
to property’, as jt exists today does
not help. Otherwise, what prevented
the Government of India from carry-
ing out this Directive Principle? I
find there has been more concentra-
tion of wealth in the hands of a few
people, disparities have grown. Not
only this, in the Five Year Plans that
have been formulated ang placeq be~
fore the Parliament, the basic ob-
jective of those Plang has been to re-
duce disparities and concentration of
wealth in the hands of a few people.
But nonetheless all these years the
opposite has taken place. Why has
it taken place? Is it because of the
Constitution, or is it because your
policies were different form what you
proclaim? The Government policies
were different from what it has been
proclaiming about the Directive Prin-
ciples. Actually opposite of what the
Government is directed to do has ac-
tually happened in this country.
Therefore to blame the Constitution
and say that the Directive Principles
must have precedence over the Fun-
damental Rights is something un-
heard of because the historical ex-
perience showg that it is actually the
other way about. For example, take
land reforms, Did the constitutional
provisions stand in the way of formu-
lation and implementation of land re-
forms. You have passed many Land
Reforms Acts. But no less a body
than the Task Force of the Planning
Commission has said that all these
Land Reforms Acts that have been
enacted over the last 23 years or so
have remained paper Acts because
these have not been implemented,
because there has been no political
will on the part of the Government
here and in the States and because of
the fact that implementation of these
laws are left to the bureaucrats who
are tied by means of a hundred
threads with the landlords. This is
not my finding, but of the Task Force.
In fact, Mrs. Gandhi, when she called
a meeting of the Chief Ministers dur-
ing the emergency—1I read her speech
—also admitted this. When the Chief
Ministers flaunteg figures about dis-
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tribution of surplug lands during the
emergency period, she taunteg them:
“What are you saying? These lands
do not belong to the landlords. The
landlords’ lands have not been taken
away at all. These lands belong to
the Government. These are Govern-
ment lands which have been handed
over to these people.” She openly
said this. She also gtated that the
implementation of these laws could
not be left to the bureaucrats be-
cause they were tied up with the
landlords, When I met her at that
time—when many of our comrades
who were working in the ZKisan
Sabhas had been detained—I said to
Rer: “This js your own statement.
And our people are detained. Are
we fighting for the implementation of
these lang reforms, or are we fighting
against these? How are we obstruc-
ting these land reforms? Why are
you detaining us?” She hag no
answer,

So. it is not the Constitution which
has stood in the way of implementing
land reforms.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr. Rama-
murti, you have to conclude by
5 O'clock. till three minutes are
there.

SHRI P. RAMAMURTI: Certainly.
Therefore, their statement that the
Directive Principles must have prece-
dence over the TFundamental Rights
does not stand scrutiny at all because
the Directive Principles have not been
carried into practice all these years—
not because of the constitutional pro-
visiong but because of absolute lack
of will on the part of the Govern-
ment. On the other hand, the will
of the Government is quite in the
opposite direction. The Directive
Principles are there only to adorn
the Statute Book, to adorn the Consti-
tution and they are not intended to
be carried out. That is why they
have not been made justiciable. They
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have been made non-justiciable so
that you cannot go to the court. This
is the actual position. l

In thig connection, the talk of a
Constituent Assembly becomes omin-
ous, I am quite surz even with the
large number of Members that they
have got in the Lok Sabha and even
if they get two-thirds majority in this
House after two years, having gone
through the experience, many Mem-
bers of the ruling party will not vote
for a change in the Constitution for
the Presidential form of Government.
Having gone through the harrowing
experience of the emergency days, I
am absolutely certain that sufficient
numbers of the Congress(ly ruling
party themselves will get mobilised
to frustrate any effort to amend the
Constitution in order to make it a
Presidential form of Government.

5.00 P.M.

It is because the lowest people in
the Congress (I) Party also realise
that it is not easy to mobilise two-
thirds majority in either of the
Houses. It is because of that they
have now begun to talk of 5 Consti-
tuent Assembly. If we are able to
sufficiently mobilise the people of this
country, if all those people who are
interested in seeing that this funda-
mental character of our Constitution
is preserved—the fundamental char-
acter is that we should have an Ex-
ecutive which is subservient to the
elected Memberg of Parliament, an
Executive which is accountable to the
Legislature, which is only the basie
feature of theé Constitution—and if all
those people who are interested in
preserving this and all of us put our
shoulders to the wheel and go to the
common people, I am sure even their
attempt to mobilise people through a
Constituent Assembly will fail. There-
fore, Sir, with these words I support
what Comrade Bhupesh Gupta has
already moved. I hope this won't
come to vote this time but next time,
Thank you, Sir. i

|
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Discussion
THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now we

shall take up the Half-an-Hour dis-
cussion.

SHRI A. G. KULKARNI:; I will not
speak, Sir.

THE VICE-CHAIRMAN  (SHRI
SAWAISINGH SISODIA): Mr. Ma-
thur,

SHRI NARASINGHA PRASAD
NANDA: After Mr. Mathur, I will
speak, Sir.

SHRI A. G. KULKARNI: I have

already told the Secretariat that on
my behalf Nandaji will speak.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA); Mr.
Mathur.

HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF ANSWER

GIVEN ON 10TH JUNE, 1980 TO

STARRED QUESTION 24 REGARD-

ING PURCHASE OF BOEING 747
AIRCRAFT.

i wwdm wET@ AT (SEY
g3W) o AR, § wAf S FT oagd
o<t § & segia s 92 &Y =34t
wry A & A F wowT F¥qr g v oAl
3 3q faq o6t § N wAg AT
%g &7 Y, 37 q1F1 B wAT AT gAI¥
FL AT & FEAT ILFY ;ST ATA /A

dar awar & fv gaw dfem
gifgegr-nrfezar weersre &1 A
FAQT T WT 2 1 SA¥ FH q3-7E
eqfeadi F AT AT wT @ E 1 AT €9q
TEeY FT ATA WY G4 AT WIE | oG
ot g ST 1 OAH H.97 AT H
73 qf wrad 5 98 werAITE w
¥ @A WSETATT &1 UFA HTATHA
FT @ & ) g8 a1 A2 A 1A A0 A4S
g 1 afes SR AN LI wEe
2| %% 94 faq gy ar fs waT gfear
% faq aiw FrEa AT @043 3 fag
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te purchase of boeing
747 aircraft

UFASH L AT H wal &1 4 78 FET A0
fd @aex wgran fret wara @Y gfFar
@ WE ) oAt o w0 aarar TiRdr
g f& ag a3% 18 wf, fgarx & faq
qTF: 9 qF *T Fo qo  TTATAF, W1
YE §Ny WAL ¥, AT qTgd ¥vy
afe 98 2&& f3ATAT MG a1 & g
Figat g f&7  s@  wwy WA
ofY YT, 37T &Y, fedt  gifaw
TIqtaeY, srave IWifaaf, sa-
Wt wEAE ¥ @i 5 g% as
mHa¥ 39 fgq faeer & #97 g ¥
afe arawrT guF 1§ IF FATEH
F AFIC AT wwal gifw H17-%17 §
gaea fwa-frg oqrge & gt wig T
w7 724 5 FHowefey w0y =0
w2 T 1 TE T oqraread: Saw
I AZT & | 17 I #7197 7]
Sg¥ g | 4 sgfen § 9 § @@
FTET F TERTAT AT =Arear fw fag
ave ¥ 8 fufsaa zrav #1 vhum
TR F fgara T qQiF SEIST F7 AT
FLA FT TEATT 6.3 FUOA T @7
AT | THESY § § FAJTCF g FgAT
a1qT § foF g7 weaqT w g@ fXqa &
&3w7 (MIKE FRITZ GERALD)
7z W7 q feq LAUT grew § 383
2T ¥ | g8 SAsI {5 4% wwEv
T zAaT & fgq gyt wrg w@ifa
gra: 9 % g1 WIT AT FEUAT &7
AT agt v g faazgugnran
saarg B fag ¥73 & fov 94t §
f& a1 ¥ g5 AT 2
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